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8. |Annexure R-7 A copy of complaint dated

20.01.2026.
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

IN

. 0Ov A Versus

State of Uttar Pradesh & Ors. Resbd’rid ent(s“)

REPL AFFIDAVIT OF DISTRICT MAGISTRATE MEERUT IN
COMPLIANCE OF ORDER DATED 14.08.2025 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent No 3 herein states as under

MOST RESPECTFULLY SHOWETH:

I, Dr Vijay Kumar Singh aged about 54 years, S/o Late Shri

Parmanand Singh presently posted as District Meerut Magistrate

g’;" J:‘ % S '_ ,\
| 1 That T am &he above-mentioned officer of answering Respondent

: No ﬁarfd is duly competent to file the present affidavit. That
"th'e Deponent is well conversant with the facts and the

circumstance of the instant case and is competent to swear this

affidavit.
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2. That the Deponent has read and understood the contents of the
present reply affidavit. The averments made in the Original
Application, which are not specifically admitted hereunder, must

be considered to have been denied by the Deponent.

3. That the contents of the present reply affidavit have been
drafted by my counsel on my instructions and the contents of
the same are true to my knowledge and nothing material has

been concealed therefrom.

4. That the deponent is posted as District Magistrate Meerut, since
18.01.2025 and is swearing this reply affidavit in his official

capacity.

5. That the instant Original Application has been filed by the
applicant raising grievance about Hapudia Leather Processing
Society (Respondent No. 6) situated at Village Dungar, Vikash

Khand Rohta, District Meerut, which is involved in leather

///
e s | .--"" i :I‘ \
e[ Sir ASARy)

{06 That ehy ﬁj})n'ble Tribunal vide it's order dated 14.08.2025 was
\l\ e "‘:_'-7:'::.“1‘ Y e
W ‘._f-“s*{-‘}r:'

e.ﬁ;% issue the following directions:-

/S M Issue notice to the respondents. Applicant is

directed to serve the respondents and file affidavit of

5.
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service at least one week before the next date of

hearing......... £

7. That the present reply affidavit is being filed in respectful
compliance of the order dated 14.08.2025 passed by this

Hon’ble Tribunal.

8. That to bring home certain facts it is most respectfully submitted
that the people of Doongar Village have been doing work of
tanning of leather as a legacy for decades together to run their
livelihood. For establishment of Hapudia Leather Processing
Society (Respondent No. 6) an application dated 23.09.2002
was submitted by the persons of Self Help Group through District
Rural Development -Agency to the Uttar Pradesh Pollution

Control Board for grant of No Objection Certificate.

9. That considering the aforesaid application submitted through
District Rural Development Agency, the Uttar Pradesh Pollution

Control Board granted conditional NOC to the society vide Letter

,,’?{;E?%H‘Fiim&/c 3/NOC/20/2003 dated 27.03.2003. A copy of NOC

Lda'te #7 \03 2003 granted by the Uttar Pradesh Pollution Control

,f\ ﬁ

e Boaq%é]/l:f nnexed herewith and marked as Annexure R-1.

A0 ﬁat in respectful compliance of the order dated 14.08.2025
passed by this Hon'ble Tribunal, the deponent herein vide his

office order no. 1574/PCB /2025 dated 19.12.2025 constituted

e
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a joint inspection committee comprising of four members -
Additional District Magistrate Meerut, Superintendent of Police
Meerut, Project Director District Rural Development Agency
Meerut and Regional Officer Uttar Pradesh Pollution Control
Board Meerut and directed them to ensure compliance of
closure order dated 22.03.2013 and directions laid down in letter
dated 04.11.2025 issued by the Chairman Uttar Pradesh
Pollution Control Board and submit a report to the office of the
deponent on 12.01.2026. A copy of office order dated
19.12.2025 is annexed herewith and marked as Annexure
R-2.

11. That the another committee under the chairmanship of Chief
Development Officer, Meerut inspected the Hapudia Leather
Processing Society (Respondent No. 6) herein after referred to
as society on 02.02.2026 wherein it was observed that at the
society approximately hundred and fifty families are working,
who belong to the schedule tribe community and are from the

r section of the society. It was further observed by the

/ or mlttee that for treatment of the effluents which are
(lf ___'?__'L'bemqialscharged (approximately 12-15 KLD) from the society,
\ ,: "j-::'constl/m?on of Effluent Treatment Plant (ETP) is necessary for
e "Iiachteﬁ/ng prescribed standards for discharge. A copy of report

dated 21.02.2026 submitted by the Regional Officer; UPPCB

Meerut is annexed herewith and marked as Annexure R-3.
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12. That it is further submitted that the deponent herein vide his
office letter no 2007/G/0.A.414/2025 IMRT/2026 directed the
Executive Engineer UP Jal Nigam (Urban) to prepare a detail
project report (DPR) with regards to construction of ETP,
availability of land, project cost and construction time and
submit a report to Chief Development Officer Meerut. A copy of
letter dated 10.03.2026 is annexed herewith and marked as

annexed herewith and marked as Annexure R-4.

13. That the Executive Engineer Construction Division UP Jal
Nigam (Urban) submitted a proposal on 19.03.2026 to the Chief
Development Officer Meerut for construction of Effluent
Treatment Plant (ETP) for the society. A copy of proposal dated

19.03.2026 is annexed herewith and marked as Annexure R-5

14. That on the basis of the proposal dated 19.03.2026 received
from the Executive Engineer Construction Division UP Jal Nigam

ban) the deponent further addressed letters dated

Addlﬁbna Chief Secretary Environment, Forest and Climate

.‘1\\ J_—:;.‘ :
2t = f

- I:-

r_-""__'afpﬁreﬁ?iate funds of Rupees Two Crores Ten Lakhs for
construction of ETP. A copy of letters dated 21.03.2026 is

annexed herewith and marked as Annexure R-6 (Colly).
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15. That at this juncture it is further submitted that Secretary of
the Respondent No.6 Society sent a complaint to the
Commissioner Meerut Division, District Meerut dated
20.01.2026 wherein it has been submitted that they are being
exploited and abused by some anti-social elements of the society
and has requested the Commissioner to take appropriate action
on the complaint dated 20.01.2026 and further safeguard the
interest of the persons working in the society. A copy of
complaint dated 20.01.2026 is annexed herewith and marked as

Annexure R-7.

16. That the deponent most respectfully submits before this
Hon’ble Tribunal that all earnest efforts will be undertaken to
ensure the environmental norms are not violated by the society

d will further ensure that the construction of ETP commences

[ B \ent.
el gri )
\ b 1 i D - e, iy
\ %“ﬁi:///%y'
N %
0 AN

k"\.’[_?f”*n%n the interest of justice, the present reply affidavit by

the deponent may be taken on record by this Hon'ble Tribunal,

PONENT

in the interest of justice.
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Verification
I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no

part of it s fa

chmg material has been concealed
there from R \ \\‘
On this gu'rvday of ww&\' 2,026

NENT
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ST fayge wo wshg BRa offteeer, € Reel # andad wrowe g3 &) Tl
fardl o qew fammagrs Wger wue WS, Sovo (AloTo—9758924496) BRI Mo srgfyar
G Ter WIHTgS), $UR, STl SIS WRe B faeg <R aifEe RAw— 3107 /2025 @
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PROPOSAL FOR ESTABLISHMENT OF EFFLUENT TREATMENT PLANT (ETP)
FOR HAPURIYA PROCESSING LEATHER SOCIETY, DUNGER, ROHTA,
DISTRICT MEERUT, IN COMPLIANCE WITH HON'BLE NATIONAL GREEN
TRIBUNAL ORDER DATED 05.02.2026 IN O.A. NO. 414/2025 (SURAJ BALI VS
STATE OF UTTAR PRADESH & OTHERS)

Proposed establishment of a S0 KLD Effluent Treaunent Plant (ETP) for treatment of
wasiewater generated from traditional leather processing units. to ensure compliance with
environmental norms and prevention of pollution. The proposod Effluent Treatment Plant

(ETP) aimy 10 ensure compliance with discharge standards prescribed by CPCB and UPPCR.

thereby [ucilitating environmentally safe disposal of reated wastewater. The project is intended
to significantly reduce pollution load generated from leather processing activities and mitigate
adverse impacts on surrounding land and water bodies. i

Technology Proposed- Biological weatment using MBBR technology followed by tertiary
filtration (Pressure Sand Filter and Activated Carbon Filter) lor effective removal of BOD.
COD. TSS. sulphides and tannins.

Land Reguirement-:Approx. 1000 sq. m. land is required for installation of treatment units
including equalisation tank. acration tank. clarifiers. sludge drying beds. and provision of
utilities. internal roads and operational space for mainignance and movement.

Time Requirement-:The (otal implementation period is estimated 1o he approximately 15
months. covering stages such as preliminary survey. approvals. detailed design. tendering, civil
construction. installation of mechanical and electrical Systens. and commissioning of the ETP.

Cost Reguirement-: The estimated project cost is approximately 22,10 Crore. which includes
civil construction of treatment units, procurement and installation of mechanical equipment
(MBBR system. pumps. blowers. filters). electiical systems.  instrumentation.  and
engineering/design expenses.

This proposal is based on prefiminary data and standard design
made available by the Pollution Control Board. The fina patimciens including cost, land and
time requirements shall be confirmed after detailed sury ey wintewater sampling and detailed
engineering design. Minor variations may occur at the stage of detailed estimation. However.

the present proposal broadly covers all key requirements and aspects and may be treated as a
siggestive proposal,

assumptions. with input data

PAECUTIVE ENGINEER
P JAL NIGAM URBAN
MEERUT
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Proposed Effluent Treatment Plant (ETP) for Traditional Leather Processing Cluster
District Meerut, Uttar Pradesh

L. Propesal Background

Leather processing uctivities are being carried out by a cluster of approximately 142 members of a wraditional leather processing
suciety located m the rural areas of District Meerut. Uttar Peadesh, The membwy units sre enguged in the wraditional tanning and
processing of ammal hides and skins. primarily using natural tannin CXRD oblained from acacia (babool) bark. along with
Assoctated operations such as liming. washing. bleaching and drying.

The processing of raw animal hides invalves multiple sequential stages including soaking. liming. dehairing. tunning. washing and
Finishing. Since the raw material consists of biological animal products. the wastewater generated from these operations contains
significant quantities of biodegradable organic mater, suspended solids. sulphides. ranning residues and natural fais released from
hides and skins.

As per the information compiled from field obsers ations and records available with the concerned departments. the member units
of the chuster collectively process approximately 1 8002000 animal hides per week. The wastewater generated from these activities
arises from various stages of hide treatment including washing. liming. wnning and linishing operations.

Based on assessment of the cluster, the ol wastewater generation i presenth estimated to be approximately 30-35 KLD. Az
present. the wasiewater is conveyed through local drainage channels after limied seitling.

Lis pertinent to mention that the data regarding wastewater generation. number of hides processed and characteristics of tannery
etflisent have been compiled on the hasis of information provided by the office of the Ulttar Pradesh Pollution Contrel Board and
the District Rural Development Agency (DRDA during the course of technical - seasimient of the clusier.,

In view of environmental concems sind directions issued by regulkatory authorities wid judicial forums, it is proposed to establish a
ventraliséd Effluent Trewtment Plant (ETP) having a design capacity of 50 KLI for remtment of wastewler generated from the
leather processing activities prioy to discharge.

The proposed ETP systen is intended 1o ensure;
= compliance with enviromments) discharge standards prescribed under the Environment (Protection) Act. 1986 and CPCB/UPPCE
2uidelines : =

* prevention of contamination of nearby surfuce water bodies and groundwater resources

* establishment of a sustainable wastewater management svstem for the leather v

+ cluster

* compliance with-directions ssted by the Hon'ble National Green Tribunal recaiding pollution control N nnery operations

Ie design capacity of 30 KLD has been adopied considering both the present wastew ater generation and potential future expansion
of provessing activities within the cluster.

2. Pollution Problem Assessmont

Leuther processmg is a Water-mtensive: industrial activity, particularly during the treatment of faw amimal hides and skins.
Wastewater is generated during several stages of the lanmng cycle and contsins high concentrations of organic and inorganic

potlutants:

In the present cluster, wastewnter generation primarily occurs from the follow ing operations:

* Liming and dehairing processes, where lime and sulphide compounds are used for removal of hair and epidermal fayers fram hides
= Washing and rnsing of hides during differem stages of processing

* Tanning operations using natural @nmin extiacts derived from acacia bark

* Bleaching and finishipg processes

* Cleaning of work sreas and pracessing floors

3. Chemical Characteristics of Leather Processing Wastewater

The wastewater chargctesistics obsers ed in the present cluster are typrcal of small-scale wraditional tanning oper

ations mvalving
processing of animal hides. The efilaent characteristics presented in the following 1able are

based on data regarding wastewater
quality and operational practices provided by the Office of the Uttar Pradesh Pollution Control Board and the District Rurul
Development Agency (IDRDA) during the wechaical assessment ol the leather processing units in the chister, |
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Al [ T
Parameter Raw Effluent Characteristics Expeeted Freated Efftuent Remarks
(Typical Range) ; After Treatment
pH 911 65 ~83 Neutrplisation  required  due 1o
) allalinity from liming process

BOD 1500 = 3000 mpL ~ 3 meg/L Reduetion achieved through
biological aeration treatment

CoD 3300 — 6000 mg/L ~ 250 me/l Removal through combined
biological and lertinry treatment

Total Suspended 800 ~ 2000 mg/L ~ 100 mg/l. Settling in clarifiers and filtration

Seluds (TSS)

Total Disselved 2000 - 6000 me/1. 2000~ 4000 me/L (approx.i  TDS reduction limited in

Selids (TDS) comventional ETP

Suiphides 50 = 200 mg/L s 2mg/l Onidation and biological treatment
remove sulphides

il & Grease 50 - 150 me/L ~ 10 mg/L Removed  through settling  and
biological tresiment

Tannins 100 - 500 mg/L ~ 30 mg/L Adsorption through activated carbon

filtration

The high concentrunons of organic load. suspended solids, sulphides and tannins require the adoption of 4 multi-stage weatment
sestem comprising physical separation. chemical conditioning and hivkogieal axi
tuanery effleent.

+ Design Basis and Pollution Load Estimation

dation processes for effective treatment of the

Fhe design basis for the proposed Effiuent Treatment Plant (ETP) has been established considering:
* the wastewater characteristics of tannery effluent generated frony’ processing of animal hides

* the quantity of hides processed within the clusier

* Waslewater generation data provided by the concerned depurtments

* apphicable discharge standards preseribed In CPCB and UPPCB.

The design parameters and poliution load estimation presented 1 the following table his e been developed on the basis of technical

data and indicative wastewates characteristios made available by the Office of the Ui Pradush Pollution Control Bourd and the

Distrrer Rural Deselopment Agency tDRDA) during the preparation of this proposal,

Since detatled wastowater sampling and laboratory analysis specific to each processing unit have not yet been carried out. the design

values adopted for the present proposal are temtative and based on available deparimental data and standard characteristios of wmnery
effluent, These parameters iy require further refinement and adjustment after detailed technical evaluation, sampling and testing
of wastewater durmg the detailed engmeernng stage of the,

\ecordingly, the pollution load estimates and wreatment design presented herein may be reviewed and finalised during the detailed
design and commissioning stage of the proposed ETP. based on actual wastewater quadity und ow conditions observed @l site

Sk BDesign / Poliution L nit Concentration / Value Pollation Load Remarks
No. Parameter (kg/day
I Present wastewater KLD 30-35 — Exiting wastewater generated
generation from tnnery cluster
3 Proposed ETP design - KLD 30 ~ Capacity  kept  higher 10
CUPUCIn accommodate future incresse
Operating hours of Hoursiday Lt Based on daily processing cvele
plant
4 Treatment objective - Compliance with CRCB For discharge into infand surface
UPPCB standards water hodies
5 Biochemical Oxygen  myp/L 2000 100 Organic pollution load
Demand (BOD) generated from hide processing
6 Cheniical Oxygen mg/L 4500 235 Indicates il oxidisable
Demand (COD; . OFZaiic matter
7 Total Suspended mg/L 126 fH() Solids from hides. lime sludge
Solids (TSSH and orzanic particles
5 Stlphides mu/l 104 Gieneraied  during linung  und
dehairing operations
] Oil & Grease me/L 1N} 5

Natusal fats released during hude
washing

s
L

» X o
onidl
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5. Treatment Units. Design Criteria and Expected Performance ==
The proposed treatment system has been conceptualised for treatment of tanaery effluent containing organic matter, sulphides,
suspended sotids and wanpin compounds typacadly generated during processing of animal hides in traditional leather processing units.
Phe treatiment scheme meorporates preliminary. primary. biological and fertry treatment stages in order to achieve the requited
clfluent quahty in aceordance with applicable eavironmental standards preseribed by CPCB and UPPCRB.

The selection of meatment units and design eriteria has been developed an the basis af mdicative wastewater characteristics and
operattonal date made available by the Office of the Uttar Pradesh Poltution Control Bourd and the District Rural Development
Ageney (DRDA for the leather provessing cluster. -

Stnce detailed wastewater sampling and unit-wise effluent analysis have not vet been undertaken for all processing units. the
treatment configuration and desien criteriy presented in this proposal are tenttive and based on standard cngineering practices
applicable to tannery wastewater treatment. These pasametens may require further optinusation and refinement during the stage oi
detailed engineering design. sampling tind performance evaluation of the efflueni.

The combination of gerobic biological treatment. clarification snd tertiary filtration is expected to provide effective reduction ol
BOD. COD. suspended solids. sulphides and colour associated with twimnis compounds, thereby enabling the treated effluent o
comply with prescribed environmenial discharge standards after final Optinusation

arng plant commissioning

Sk ] L nit Purpose Reason for Inclusion Minimum Typical Treatment
No. in Tannery ETP Detestion Time / Efficiency
Design Criteria
1 Bar Screen Chamber  Removal of hair Prevents clogging of S—1{} minutes Remaoves =510
and comrse sodids pumps and pipelines suspended solide
3 thl & Grease Trap Separation of Hides release natorad 2030 minutes © Removes  ~60-80% il
fats and grease oils during washing and grease
3 Equalisaton Tank Flow batancing Stabilises wastewser B-¥ hiwrs Provides  uniform  flow
vharacteristios before and load 10 downstream
treatment wmils
4 Sulphide Oxidation /' Oxidation of Reduces odour and [=2 hours Removes ~70-90¢
Pre-Acration Tank st phides toxicity before sulphides
bilogical treatment :
3 Newtralisation Tank pPH correcnion Linving wastewater s A0-60 minutes Adjusts pH o 6.5-8.5
highly alkakline
6 Primary Clanfier Settling of solids  Removes lime sludge 2= hamrs Removex ~30-60% TS
and suspended particles and ~20-30'% BOD
7 Aeration Tuank Bilogical Main treatiient unit fog e 24 o Removes ~85-90¢ BOD.
degradanion organic pollution and COD
b Sedondary Clugifier Siudae Scitling of biplogical 23 howurs Remoyves ~)-D55;
separation solids suspended hinlogicul
solids
4 Pressure Sund Filter + Lertian Removes fine solids and  Filtration rate 10 Removes remaiming TSS
Activated Carbon treatment colour from tannins F3 i @i and coloue: improves final

Filter effluent quality
6. Cost and Land Reguirement Summar

Technology Basis

The proposed treatmem shstem s based on Conventivgal Biological Treaunent using Moving Bed Biofilm Reactor (IMBBR
technology followed by Pressure Sund Filtration and Activated Curbon Filtration. MBBR wehnology is selected
operational stability and suitabilits for Ireating wistewater genersted from processing
and sulphides. The mujor technalogs cost component therefore relates s MBBR il
equipment. rather than electiscal AUEDTALON S3Stems

due o s
o anumal hides containing high oreanic Jouad

Lo sy stems and sssociated mechanical

Praposed 50 KLD Efffuent Treatment Plant for Traditional Leather Processing Cluster)

;_,1;4 10 /<L J

.
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Major Component Estimated  Engineering Scope Cost Basis / Technology Justification
Cost (3
Lakh) :
Civil infrastruciure for eatment 95.00) ROC tanks and Estimated based on approx. 600-650 m2 RCC
units meluding equalisation basin, ' structaral works for — construction including equalisation {~150
sulphade oxidation tank. hydraulic retention ml aeration basin (=300 m®) and clarifiers
neutrabisation tank. aeration basin. and brological =0 midial. RCC construction rate assumed
clarifier  sructures  and studge ireatment 2100014000 per m? including
drving hegls diorcement and shutiering,
Mechanical reatment technology T5.00 Biological treatment Major cost component includes MBBR carrier
and biological process cqguipment and tertiary media, aeration blowers.  diffuser system,
mcluding pumps. aeration polishing svaieny fillration  uwnits  and sludge  dewatering
blowers. MBBR mediy system, squipment. MBBR technology is adopted for
clarifier  mechanisms,  pressure stable biological treatment of tannery effluem
said Bilter. activated carbon filter containing hagh organic load and sulphides.
and sludge filter press Media filling typically represents a sigaificant
portion of technolozy cost.,
Electrical systen, instramentation 35.00 Llectrical panels. Wavludes MCC panel. elecirical starters for
and internal piping required fos cabling ami plam winps and blowers. basic instrumentation aind
plant aperation ] utiiities tnternal piping, Cost reduced to ~12-14 7% of
tital pl;‘tm Cosl as aieamalion requirements for
sl ETPs are imited.
Engineering mvestigation, 5.00 Survey. testing and Includes  wastewsater sampling,  laboratory
Wastewater sampling. lahoraor desien analysis of BOD, COD. sulphides and T5S.
analysis and preparation of final documentarion prepanation. of - engineering design  and
design culeulations torming  the drawings. Typically 2-2.5 % of total project
basis of ETP design osl
Toeal 210,00
Treatment Unit No. of Typical Size Area Remarks
Units (Approx.) Reguirement (sq.
m, |
Inler Chamber with Screen & | dmx Imx2Im 40 Removal of hair particles, 2FCUsC
hl-Grease Trap and coarse sohds from tannery
wasiewater
Equadisation  Tank  with | Smx Imx3m 220 Flow bakincing and oxidation of
Mixing & Susiphidk sulphudes geverated during limine
Oxidation Process
Neutralisation Tank i Smx4mx3im 25 Adjustment  of  pH  prior 1w
biological treatment
\eration Tank (Biological | Mmx6mxdm 240

Treatment - ASPAMBBR)

sevondary Clanfier !

Fertiarn
(PSF 4
Filier)
Sludge Thickener & Shudge 1 set
Dryving Bed<

Treatmient  Units

Activated Carbon

Pump  House.

Room & Urilities

Enternal Roads, Maistenince

Spice & Crreulation Area
Fotal Required

Electrical |

Dia. 5-6 m. Depth i)
Jm

2 m dia fihers 43
Thickener dia. 4 150
m: Beds 1001 x 8

m

Hmx4m 10

200

N2

Biological degradation of organic
pollants (BODICOD)

Seithing of biological shudee

Removal of residual solids, colour
and tannins

Sludge thickening. dew alering and

drvine

Pumps. control panels and phani
utihiies

Required for plant operaton and
CUUIpIEen access




1. Projeet Execntton Timeline

Sk Activity

Na.

| Preliminary survey, wusiewaler sampling
and DPR preparation

Admumstrative approval and financial

siinetion

U Tunder preparation and contractor
selection

4 Detailed engineering design and drawings

5 Civil construction ol ETP structures

6 Supply and mstallation of mechanical
equipment

7 Electrical tnstallation and instrumentation

8 Trial run and commissioning

466

Estimated Time
Required
| month
2 months

2 months -

1 month
#-9 months

{—2 months
{ month

| month

Remarks
Site inspection and preparation of lechnical report

Approval from competent authonty and allocation
of [unds

Issue of tender, evaluation of bids and award of
work

Structural design and preparation of layout drawings
Construction of tanks, clarifiers, sludge drying beds,
pump house and allied works

Installation of pumps, blowers, filters and sludge
handling squipment
Installation  of control
ROMLONRE systems
Testing and stabilization of treatment process

panels, cabling and

Ihe implementation of the proposed project will involve sequential stages including planning, engineering design, civil
construchion, installation of mechanical and electrical equipment and commissioning of the treatment system.

Based on the scope of work and construction requirements, the estimated implementation period for the project is approximately
|5 months.

Ex ve Engineer
Construétion Bivision
U.P. Jal Nigam (Urban)

Meerut
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